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SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (G vil) No(s).2368-2369/2006

(From the judgenent and order dated 05/01/2005 in SA No.533/1994 and
order dated 20/09/2005 in RA No.39/2005 of The H GH COURT OF MADRAS)

N. BALAKRI SHNAN & ANR. Petitioner(s)
VERSUS
KAI LASA NAI CKER (D) BY LRS. Respondent ( s)

(Wth appln(s) for c/delay in filing SLP and office report)

Date: 26/11/2007 These Petitions were called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE B. N. AGRAVAL
HON BLE MR, JUSTICE G S. SI NGHVI

For Petitioner(s) M. Senthil Jagadeesan, Adv.

For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng

ORDER

Six weeks’ time is allowed for taking steps for fresh

service upon the respondent.

[ Al ka Dudeja ] [ On Prakash ]
Court Master Court Master



